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Shrl B.K. Bhathagar o RPN desnt

Urion of Indls & Qre. « « < Resoondernts

CORAM =
Honthie Shri S.9. Mukerdi, Vice-Chairman (A

Hontbile Shri J.P. Sharma, Mepber (J)

For the Aoplicant e e GShrl Umesh Mishira

"

For the Respondent.s .« HODER

1. whether Reporters of loval pepers. may
be allowed to see the Jndogaomant?
2. Ta be referred to the Reporter or not? -
v JUDGEMENT  {ORAL}
{PRLIVERED BY HOMYBLE SHRI J.0. SEHARRMA , PEMBER ()

The  avplicant., S ntﬂ - Komar  Bhatnaoar  in this
Aoplication has the grisvarnce asoainst the order at. 2004, 1987
by witich he  Was reverted to Class 11T post and & cony of  the
impucned order  has  been Flled as  &nmexure A to the
avplication. Aftar Filing of this application, notices were
issued tol  the resoonderts, who contestad the same. The

matter came up for hearing todav. 8hrdl Umesh Mishra, appeared
A% the counsel  Tor the soplicent and stated that he ‘h:»’sf;' 1ot
heard from the avplicant for the last so many vears and has
ot got. Anstroctions  to  préss 11'.}').“.‘1.:‘{;- apolication.  In view of
this fact, the present application is dismissed as being not

prassed, leaving the parties to bear thelr own COsts.
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